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Shri Nambiar: How can this pro-
vision automatically hand over all the
powers of the State police to the
railway protection force officer?

Mr. Chairman; He has made {hat
argument also already.

Shri Nambiar: My submission is
that this provision is against the Con-
stitution. Powers cannot be automa-
tically* transferred in that manner.
There must be an amendment to the
Constitution before such a thing can
be done.

Shri U. M, Trivedi: He may con-
tinue tomorrow. .

Shri Buta Singh (Moga):
continue his speech tomorrow.

Let him

Shri Nambiar: Am 1
tomorrow?

to continue

Mr. Chairman: The discussion on
the clauses of the Bill will be resum-
ed tomorrow. The hon. Member may
continue his speech tomorrow.

17.03 hrs.

*GRIEVANCES OF CHS DOCTORS

Shri D. C. Sharma (Gurdaspur): I
am going to raise this half-an-hour
discussion not to embarrass the
Union Minister of Health or the Union
Government, but I am trying to say
something on this point in view of a
proverb—that proverb need not be
taken literally—which is well known
in the the English language, namely
that T appeal from Philip drunk to
Philip sober’; that is to say, I appeal
from the Union Health Minister to the
lady doctor that she was and that she
might be again.

The Minister of Health and Family
Planning (Dr. Sushila Nayar): I
have not ceased to be; I still am.
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An Hon. Member: At sresent, she
is a Minister,

Dr, Suoshila Nayar:
question of ‘might be'.
ter I still am a doctor.

Shri Umanath (Pudkkottai) -
What the hon. Member means to sai
is that she may be a Minister today
but toworrow she may not be.

Dr. Soshila Nayar: In spite of be-
ing a Minister, I am a doctor and will
remain a doctor till the end of my
days.

Shri Umanath: There is no power
of contract for her to be a Minister
and yet be a practising doctor. That
is what he wants to say. -

Shri N. Sreekanatan Nair (Quilon):
Nobody will go to her for being....

Shri Nambiar (Tiruchirapalli): She
is an efficient doctor.

Dr. Sushila Nayar: Whether the
hon. Member knows it or not I am a
doctor still and they do come to con-
sult me.

Shri D. C. Sharma: I would sub-
mit very respectfully that I want to
appeal to her sense of justice, to her
broad-based sympathies, and to her
love of fair-play and to her love of
the profession to which she belongod.
to which she belongs and to which she
might belong in the future.

But this is a very sorry state of
affairs to which I am referring. The
whole thing started in May 1963 and
we are now in the month of Septem-
ber 1966. This thing has gone on like
an Indian epic which has no end. It
has gone on from one session to an-
other without finding redress of the
grievances of the doctors,

‘What has happened is that when
the doctors have raised any question
about their salary or emolument or-
promotion or transfer, the hon. Minis-
ter of Health has only one reply to
give. Unfortunately that reply Las
been not very unequivocal and cate-
gorical. She has tried to postpone the
thing from day to day.
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There is no
I am a Minis-
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Now I must submit very respect-
fully that first of all, it was the Home
Minister who -ume to her rescue. He
listened to the discussion here and
said T will look into it And he did
a good piece of work. He was able to
give some modicum of justice to the
doctors who belong to the contribu-
tory health service

Next time again there was trouble—
beczusz I think there is bound to be
trouble in the Health Ministrv as
long as the affais of the Health
Ministry are run in the way they are
being run—and the late Prime Minis-
ter. Shri Lal Bahadur Shesiri, came
to™he resue of us all. We are all in-
terested in doctors. He said that Shri
Dha ma Vira who was the Cabinet
Secretary at thet time would lock in-
to the matler.

What I mesn io say i+ that = hon-
ever there was any trouble, the ques-
tion wus taken from the purview of
the Health Ministry and was handed
over either to the Home Minister or
to the Cabinet Sccreta.y or to some-
body else so that some justice would
be done to them. What happened was
this. Before any action could be
taken, Shri Dharma Vira was trans-
ferred.

Ever since she has been Union
Health Minister, I must say very sor-
rowfully that she has bcen making
statements which sometimes contra-
dict each othe—because I think it is
the virtue of Ministers. especially lady
Ministers, to contradict themselves.

What do the doctors want? T sub-
mit very respectfully that they do not
want atything much. They are a
patriotic, law-abiding people who are
prepared to go to rural a-eas, people
who are prepared to do service in the
Army, people who do not want that
they should stick to the metronolis
like some of us or like some persons
whose names I do not want 1o men-
tion. They are not that tyoe of per-
s0NS. - *

They want that two thins sh~ld
be guaranteed. The first is, that if they
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are sent to a rural srea—because three
types of places have been classified,
metropolitan area, rural areas and so
on—if they are sent to a rursl area.
they should be sent by rotation, not
at the whim of somebody in the secre-
tariat, not at the whim of some official
They should be sent by rotation and
there should be a regular roster of
their rotation, that they should not be
stuck in the mud, that they shauld go
there for a specified period and they
should then be allowed to come
back and take over other work.
1t is not that you should divide up
the doctors into three classes:

one,
first-class citizens who will stick tc
Delhi. second, second-class citizens

whe will go to the rural areas and the
third clcs: who will go to the ormy
service or something  Tike that. We
ail wang {hat ther should all be re-

pgarded as (rst-class cizizens of ihe
sovereign Republic of India. That
is what they want.

Moreover. they want that they

should be allowed to come back irom
their posts in far off places. 1 think
all doctors are not virging or unmar-
ried persons. This is my misforture.
Suppose T am sent to some far-off
place, I do not mind because I have
nobody to look after. But these doc-
tors have their children, their fami-
lies. Their children are studying here.
Thev have to look after their families
Therefore, they say “When we are sent
to some other place, our houses, our
establishment here, should be kept in-
tact, because given the emcluments
they have tnday, it jg very difficult for
them to afford two establishments,
They have their families here, they
have to look after the education of
their children and they have also 10
pay for themselves in the places where
they are sent. They on'v want that
they should be able to afford all these.
No. guarantee has been given to them
so far as this thing is concerned.

Again, it is not a question of irans-
fer. 1t 1s a question of promotion. I
know, Mr. Chairman how fair-minded
you are. Having been a Minister....
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(Interruption) for more than 15—20
-~ Years, you know where the shoe pin-
“ches so tar as the employee 15 con-

cerned. Now, in the case of promo-
tions, I tell you our Government is
the master of circumlocution, 1s the
master of rigmarole, is the master of
going round the subject without com-
ing to the point This is what has
happened. Of course, this is not
always applicable. But I submit very
respectfully that so far as promotiens
are concerned these persons have
come through the UPSC, no doubt,
and they are there. But a certsin
date has been prescribed.. ..

Shri Surendranath Dwivedy (Ken-
drapara): It is up-grading, no promo-
ton.

Shri D. C. Sharma: Yes, T am very
thankfu! to the hon. Member for the
eorrection. Now those person who
are there already upgraded will be
there. The other pe sons will have to
have a test and will have to go be-
fore the UPSC. It is like asking a
man who has passed the MA examina-
tion, ‘Since you are not able to get a
job within two years, you will have
again to sit for your MA examination
‘and then you may become eligible for
a job'. I think this is a prepostercus
noasense thatcan be perpetrated, an
administrative nonsense, 3 human non-
sense,—al]l these kinds of things that
are theve. Therefore, I wou'd say

that this aspect of the question has,

got to be looked into. I would also
say that this is a very important thing
that has got to be set right.

Now, 1 want the Union Minister of
Health also to do one thing. I know
she has the love of the profession at
heart. I know that wvery well Of
course, I have not had the good for-
tune of consulting her as a lady doc-
tor, but I may have somectime to do
go and then I will be very harpy. I
know she has the love of the profes-
gion at heart, Do I <ay that a non-
doctor is much better as a person in
charge of the Ministry of Health
than a lady doctor? I do not believe
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that. But this is the impression

which everybody pgets. Rajkumari
Amrit Kaur was not a doctor. There
was no trouble in her time. Shri
Karmarkar was not a doctor; there
was no trouble in her time......

Mr. Chairman: Shri Karmarkar is
not a lady doctor. '

Shri D. C Sharma: Fortunately, we
have a lady doctor now in charge.

Shri Nambiar: Unfortunately.

Shri D. C. Sharma: Trouble has beer
brewing ever since she tcok charge
Therefore, I appeal to her to see to it
that these persons are not again asked
to sit ior the examination, these per-
sons are not asked to go hefore selec-
tien posts to difficult areas without
getting due allowance. T would ask her
to make a categorical statement about
the grievances of the doctors, of which
she knows more than I do. I say that
the doctors have been in great trouble
for the last two or three years, and I
would ask her tg have sympathy with
them and not to give them more irou-
bles than they have already had.

Shri S. C. Samanta (Tamluk): May I
know from the hon. Minister how many
M.D. doctors are at present rotting in
CHS dispensaries on daily monctonous
work, and whesther it is a fact that
when the CHS doctors serving in Delhi
and its suburbs are transferred to
other places in the country, they re-
ceive less total emoluments than they
were drawing in Delhi?

Shri A. K. Gopalan (Kasergod): May
I know whether il ig a fact that though
the posts were advertised in NEFA and
Himachal Pradesh with higher emolu-
ments, nene came forward, and if so,
whether the CHS doctors are asked to
go there without any additional emolu-
ments?

Shri Umanath: With regard fo the
promotions, so far the rulss have been
that doctors will be promoted te GDMO
Class I provided they complete five
years and provided they are recom-
mended by UPSC. I would like to
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know whether the CHS rules regard-
ing these promotions have been chang-
ed to permit promotions even before
five years are completed and even with-
out selection of the UPSC, and if so,
the reasons therefor.

Shri H. C. Linga Reddy (Chikoalla-
pur): May I know the reasons why the
Central Health Service Rules have not
been finalised and whether it is true
that the interim allowance that the
Government have announced works out
to only Rs 8 to Rs. 16 and that it would
benefit only about 150 doctors while
the majority of them will not be bene-
fited by this allowance at all?

Shri Sezhiyan (Perambalur): May
I know whether it is a fact that the
Delhi Municipal Corperation pays a
rural allowance to the doctors posted
in rural areas as an incentive although
the rural areas of Delhi stand little in
comparison with areas like Manipur,
Tripura and Himachal Pradesn where
our Minister wants our CHS doctors to
go? I also want to know, when they
are transferred whether it is possible
and appropriate that doctors posted in
such like uncongenial places are com-
pensated with rural allowance just to
attract them and put them on a ovar
with other doctors in the same profes-
sion.

Shri N. Sreekantan Nair: In view of
the fact that the medical officers in
Grade A have been selerfed with the
concurrence of the Public Service Com-
mission, and in view of the fact that
those who have put in five years of
service would automatically be trans-
ferred to Class I, may I know what
prevents those doctors who have not
yet completed five years and who are
in service on the basis of being select
ed by the Public Service Commission
from coming into Class I when they
complete flve years of service, and
what is the basis of demanding that
they must undergo another examina-
tion when they have alrcady passed a
medical examination and have passed
the examination of the Public Service
Commission?

Shri Buta Siagh (Moga): I want to
know how many posts of Assistant
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Surgeons are outside Delhi and how
many of them are already being man-
ned by Assistant Surgeons. Is it neces-
sary, desirablz and beneficia] for the
already recruited doclors outside Delhi
to be posted in Delhi?

Shri S. M. Banerjee (Kanpur): It is
strongly apprehended that this trans-
fer of CHS doctors is likely to promote
corruption angd favouritism. I would
like to know whether, since either the
Health Minister or the Deputy Minis-
ter does not command the confidence
of the doctors in the matter of trans-
fers, there is any proposal that a com-
mittee should be formed with the
Director-General of Health Services
and one of the representatives of the
CHS Doctors’ Association to see that
the transfers are done with the least
possible trouble to these doctors, that
they are paid proper allowance, and
that their total emoluments are not
depleted when they are transferred
outside.

Shri Bade (Khargone): I want to
know: are there any rules, any pattern
for transferring doctors from Delhi to
outside mofussil areas and is there any
criteria or any rules that the doclors
who are sent will again be transferred
or is it that there is favouritism in
the matter of transfer of doctors from
this place io other places?

Shri Daji (Indore): The CHS doctors
have been having agitation and there
is a legitimate fear that transfers may
be used as an instrument of victimisa-
tion. Have some definite rules for
transfer been made and what is the
necessity of introducing transfers after
8-9 years of service had already been
put in? If they are posted to difficult
areas, will they be posted for a limited
period and posted back to Delhi er are
they being exiled?

Wl JMo ATo faamt (wharemia):
# wefr wgrey ¥ oA 9rgan g e o
@ro w0 wHe ¥ T # W E,
odt gfawd dg@ TEdue & 91 gE%
Ted § 99 ®Y § @1 A, < afe 3y
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Shri B. K. Das (Coniai): The areas
have been defined into three categories.
There is a rural area. May I know
whether there is any proposal for giv-
ing a rural allowance to doctors as in
the cities they are given city allowance?

Shri H. P. Chatterjee (INabadwip):
The doctors are agreeable for transfer
but—they want—according lo some
rules. What is the difficulty of form-
ing rules? If Government cannot,
why not allow the doctors themselves
to formulat= rules? -

Wt gew W= wENW () ¢
& S e g % faww 3 aei &
S §THTT IF F AaA aGA BT 4T F/T
wrgdtmias =i fom o =i
TF e o g g fF @g
T 3T BEF qgl A AT 7
FA T oA FA Ay wfEag &7 F@ avETC
% qmq %% og7 v%E ¢ fa e st
T T aTge A WA e, W7 fEa
T 7z ag e faaelt a1 7% |
78 avg & 99 ¢ % e fam s
atgr TET M7 3W T A fewAr w
Ta ! m % wfafes & & a=
1 g & o g = e fafaedr ®
THE WA 39 1 AAT FTON 7 T TAC-
SHT AEY & A 341 HTO0 § T g B
=77 AT aF fafaedt & s F § fag
el o gt

Shri Surendranath Dwivedy: I would
like 10 know whether the Government
is following any fixed policy or prin.
ciple in the matter of promotion or
salaries or it is left to the whims of
the present Health Minister to change
them as she likes. Whether Govern-
ment does not think it will be dis-
criminatory and in some cases the
persons concerned may use it vindic-
tively if no specified period is fixed
for the transfer of CHS doctors either
to rural areas or to NEFA or any
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other area to which they are all agree-
able to go and tha! there should be a
set pattern of transfer an( that will
facilitate matters. What is the diffi-
culty in the way of Government?
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Shrimati Renu Chakravarity (Bar-
rackpore): Is it a fact that the finalisa-
tion of the mew rules has been out-
standing for the last 24 years and how
much longer it will have to take in
order to have proper rules to guarantee
iheir promotion as class [ officers”

Dr. Chandrabhan Siugh (Bilaspur;:
There is a lot of misunderstanding
going about. I want to know this. 1ls
the Government considering the crea-
tion of a special cadre unique in his-
tory? Were the pattern of transfers
and postings and other Service Cundi-
tions not very well defined from the
very beginning?

Shri A. N. Vidyalankar (Hoshiarpur):
I want to know whether all these CHS
doctors were originally recruifed tor
service in Delhi and, if they are now
required to be transferred to rural
areas and border areas, what extra
compensation or emoluments are bea-
ing offered to them.

st geet TR wew (TRE)
T gt | oAt feadada g .
Dr. Sushila Nayar: Sir, would ihis

not be going beyond 6 o'clock at this
rate?

it T I SYA : TTHI TAX
Fmamr § ? i Afew femr 3
IFFT AT g faar O (s

qamfa wgeg : s @fT 0§
o e fr & fra o dorgm g 7
s faema s & fag & @ F 1
PIE

Shri Tulsidas Jadhav: I want to
know the reason why in the villages
there are no doctors, and the dispen-
sarles are lying without doctors; and
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doctors are doing their private work
and they are conducting their own
private dispensaries. Why do the
Government not bring some such rules
or some attractive measures so that the
doctors will come into the Government
services? Have the Government done
any such trial so ihat the doctors will
come in? What were the grievances
of the doctors last time when they
weTe on strike and how many grie-
vances were redressed by the Govern=-
ment?

Mr. Chairman: As far as the last
question is concerned, the hon. Minis-
ter may no.e the first part of that
gquestion before she proceeds to reply.

Shri Warior (Trichur) rose—

Mr. Chairman: I am sorry; I did not
see you at all here. He has come very

late.

Shri Warior: 1 was sitting here all
the time.

Mr. Chairman: Anyway, please pul
the quesiion.

Shri Warior: I wish t- know whether
the Government had given any consi-
dera.ion to the memorandum submitied
by the CHS doctors’ association or
their organisation, and whether after
consideration, they were intimated of
the decision and the reacticn of the
Government and, if so, what are the
remaining points which the doctors
are not satisfied with, and which are
still pending consideration of the Gov-
ernment, and whether the Govern-
ment is really considering them and
the reply will be given in the imme-
diate future,

Mr. Chairman: Defore I call upon
the hon. Minister to reply to the depate
and the guestions put, I might suggest
that the main or the principal ques-
tions embodying the things that have
haprened and all that has been said
may be replied 1o and she will try to
satisfy the hon. Members. I think very
many points have been referred to.

Dr Sushila Nayar: Thank you, Sir. I
shall wy to answer the questions to
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the best of my ability. First of all,
so far as Prof. D. C. Sharma's re-
marks are concerned, he tried to put
as much sting into his words as he
could. May I tell him that at no stage
either the Home Minister or the
Prime Minister had anything to do
with this gquestion, and the Home
Minister. ...

Shri Bade: It was at the Home Min-
ister’s suggestion that......

Dr. Sushila Nayar: I have listened to
them patiently, and so I want a
patient hearing now.

Mr. Chairman: Order, order. [ re-
quest all hon. Members tu kindly lis-
ten to what is being said. Then, we
must show at least some regard to
tiie hon. lady Minister, Let us hear
what she has got to say.

Dr, Sushila Nayar: May I say that
the Home Ministear might have said
that he will look into the matter, but
when hz saw the whole thing, he saw
that it was not necessary for him or
anybody from his side to go into it
and our officers were competent
to look into the whole matter.
Sp far as the puint regarding the
Cabinet Secretary is concerned, he
only thought that as Government ser-
vants he could make them see that
they had to observe the duties and
conduct rule; of Government servants
and the Prime Minister has got noth-
ing to do with it. May I say that so
far as my -tatements are concerned,
they are always comsistent; there is no
contradiction in anyone of them, and
I challenge anyone to prove any con-
tradiction. (Interruption),

Several hon. Members  rose—

Shri Umanath: She said, she chal-
lenges. (Interruption).

Mr. Chairman: This queslion con-
cerns very much everybody in the
country, particularly those in Delhi. I
would request hon. members to listen
patiently to what she may have to
say. If anything is left, I will see
later.

‘Shri Surendranath Dwivedy: She is
throwing a challerge. May I lknow
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has not
she

whether the UPSC itself
challenged and said that what
gaid is not true?

Shri Umanath: I am prepared to
accept the challenge of the Minister.
What is the machinery through which
this challenge has got to be decided?

Shri Buta Singh: She seems to be
very much agitated. I want to make
a humble submissicn through you to
her. Let her not be vindictive in ap-
proaching this question.

Shri Nambiar: We do not like to
have challenging tones; we want some
sort of smoothening process.

-

St e W wHATA ¢ §TR AAH
FRAR e 7T § A% 97 T

-

wifad gt o @Y ® T Anma ¥
& ?

Mr. Chairman: As far as replying to
this debate is concerned, I hove the
hon. Minister will not mind my saying
that certainly we should aveid heat.
If we generate light, that will satisfy
everybody. I would equally request
my hon. friends: Let us forget heat for
these few minutes and try to generate
light particularly in order to help those
who are suffering. (Interruptions).

Shri H. P Chatterjee: It is quite un-
becoming of her to challenge like
that.

Dr. Sushila Nayar: I am afraid the
whole tone hag been set by the hon.
members; I have for myself absolu-
tely no wish to do or say anything to
add to the controversy.

So far as the Health Ministry is con-
cerned, Shri D. C. Sharma said, there
was no trouble in Rajkumari Amrit
Kaur’s time and in Shri Karmarkar's
time. May I say that the formation of
the CHS was decided in Rajkumari
Amrit Kaur’s time; it was not taken
up because it was a troublesome ques-
tion. (Interruptiom). In 1956, when Raj-
kumari Amrit Kaur was Minister, the
decision on CHS was taken. Certain
tentative thinking was done. There
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were difficulties and it was also put off
in Shri Karmarkar's time, T did make
this mistake, if it is a mistake, that 1
felt that a decision which was taken in
1956 should be implemented. We tried
to do our best to implement certain
decisions that had be=n taken. As a
result of that, certain representations
were made by doctors. Certain de-
mands were put forward. Because I
am a doctor—as the hon. Member was
good enough to say—and I have the
love of ihe prcfession at heart, I
thought we should try to give the
best possible terms to the doctors. It
is well-known how I personally went
round from one Minister to another,
from one office to another, to get the
better terms accepted for them. It is
well-known all over the country....

An Hon. Member: the
world!

Dr. Sushila Nayar: ...and the world.
that the revised terms that the CHS
doctors are getting mow.....

Shri H N Mukerjee /Calcutta Cen-
tral): Do the doctors know it?
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All over

Dr. Sushila Nayar: Yes; the doctors
also admit—they have come to me and
told me that they are not in two minds
that the terms that have been offered
to them are very good. (Interruptions).
Sir, the States have complained that
we are raising the Salaries etc. so
much that we are causing complica-
tions for them. Be that as it may, we
have done it.

Now, Sir, the demands are. ...

Mr. Chairman: I would request the
hon. Minister to first clear two things:
firstly, whether there are rules for
recruitment and, secondly, whether
there are rules for transfers. These

* are the two pointg that mainly agitate

the minds of hon. Members.

Dr. Sushila Nayar: There are rules
for transfers, there are rules for pro-
motions But they are as they are for
all other services. We cannot have a
separate set of rules for CHS doctors.
Then, Sir, it is not possible for any
Government to tell them that they will
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EBo out for two years and come back
to the original station. When the ser-
vice is formed, it is necessary for
everyone to fall in line with the terms
of that service. Therefore, those who
do not like the terms of service—noth-
ing prevants them from leaving the ser-
vice......(Interruptions).

Some hon. Members: Shame, shame.

Mr. Chairman: Order, order I take
strong exception to hon, Members say-
ing “shame”, ‘“‘shame”.. . (Interrup-
tions). Again, 1 would request the
hon. Minister to speak in positive
terms and not in negative terms.

Shri 8. N. Chaturvedi (Firozabad):
What is wrong in her statement, Sir....
(Interruptions).

Mr. Chairman: Order, orter.

Shri Surendranath Dwivedy: Sir,
this sort of statement, like the one that
the Health Minister has made today, is
going to harm the entire country, We
want more doctors, more engineers to
enter government service. If she takes
this attitude, if she asks the doctors to
go out of service, it will harm the
whole country. This is not the proper
way. If she cannot serve the doctars,
she should get out, and not the doe-
tors......(Interruptions).

Mr, Chairman: I would like to tell
the hon. Minister one thing (Interrup-
tion). From all the questions that
have been put from all sides of the
House, it is clear that hon. Members
are a bit agitated. Therefore, my sub-
mission would be that she should
speak in positive terms...(Interrup-
tion).

Dr. Sushila Nayar: Sir, all that 1
am saying is, after all, services have
certain rules and those rules have got
to be observed. Whoever joins the
service knows that there are certain
rules and those rules have got to be

observed. That is all that I am say-
ing.

Then, Sir, somebody sald that there
are MD. doctors rotting in dispen-
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saries. I take objectlon to the word
“rotting”. After all, in the dispen-

saries there are patients who are being
looked after, and we have given op-
portunities to some of these doctors to
specialise and become M.D’s, by taking
training while in Service and passing
the examinations. We should they com
plain about being posted to dispen-
saries? If they want to go into diff-
erent types of work, specialised work
and so on, as and when there are
vacancies they will have chance to go
into those types of work. So there is
no cause for any complaint,

Then, as for going to distant places
like NEFA, Nagaland etec. is concern-
ed, all those who are sent there got
certain extra compensations. These
doctors will also get it. There can be
no question of anybody not getting
these benefits.

Mr, Chairman: There is one ques-
tion which Members have asked.
Have you given any special terms to
the doctors who are being posted to
far off places like Nagaland or even in
the case of Himachal Pradesh?

Dr. Sushila Nayar: All the Govern-
ment servants who are posted outside
to difficult places, get certain allow-
ances. These doctors also will get
them. It is not possible for us to
continue to give them houses in Delhi.
Sir, you know every day there ure
questions about houses. How many
Government servants are provided
with houses? So, how can we provide
all of them with houses? All that I
wish to say is that we have given
them very fair terms, and that the
two things that they want it is not
possible for the Government to accept.
I hope my good friends will use their
good offices to persuade them to give
up their agitation and put their whole
heart into the work.

Shri Buta Singh: I have asked a
specific question. How many posts of
Assistant . Surgeons are there outside
Delhi and how many are beln.g manned
by Assistant Surgeons?
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Dr. Sushila Nayar: All those who
are outside Delhi, they also want to
come to Delhi. How can I tell them
that they should remain outside? I
do not have the specific number with
me at present.
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Shri S, M. Banerjee: I have agked
a specific question whether a commit-
tee will be formed, consisting of the
Director-General of Heaith Services

and the representatives of the assocla-
Hons to settle the problem so that
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there will not be any difficulty. The
Minister has not given any reply. On
the other hand, she said that they
would leave, What is the objection to
having that committee?
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As far as Shri Banerjee’s question
iz concerned, there should be some-
thing specific so that a committee
could go into it. Otherwise, it is not
simply done in the Government de-
partments.

Since a large number of questions
were asked, it is not physically possi-
ble for the hon, Minister to cover all
the points within the short time. Seo,
¥ it is possible, a little note may be
made. ...

Dr. Sushila Nayar: I have already
given a note. I have given statements
giving all the answers...(Interrup-
tions).

Mr. Chairman: The House stands
adjourned.

17.45 hours.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
September 6, 1966/Bhadra 15, 1888
(Saka).

LSD— 24-11-86—970.



